
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

RAjM:A/O%A./T./ 	4(198 

)Y') k'a 	App'icant (s) 

Adv. for the 
Petitioner (s). 

Versus 

LI 	Respondent (s) 

Adv. for tha 
Respondent (s). 



O.A./462/39 

with 

o.../463/39 

C)LWi : Hon'ble Mr. P,H. Trivedi •, Vice Chairman 

27/1  0/1989 

Heard 'ir. A.D. Desal and Mr0  T.S. Yadav for 

J.M. Ajmera, learned advocates for the applicants 

and spondents respectively. The petitioners being 

daily rated enloyee i sought to be terminated by 

the end of this month. Learned advocate for the 

resoondents would like to file reply citing the Supreme 

Court's decision on the basis of which a schrne prepared 

by the respondent in which rreference 	
to be 

is/gven to 

the 	regular employees or the emoloyees who 

are 	having longer period of service with the 

deoartment for which the a- pliants' services are going 

to be terminated by being substitutedby such emoloyees. 

learned advocate for the respondents states that 10 days 

time may be allowed for filing reoly. Pending admission, 

ad interim relief in terms of the resporñents not 

terminating the petitioners until 8th November, 1989 

reply on interim relief and admission b 

the respondents be filed with± copy to the petitioner. 

The matter be niaced on 8th November, 1989 for admission 

and continuing interim relief 

Y-Th P H Trjvedj 
Vice Chairman 

*Moge ra 



I . . 

1 la he sh S • Na ia na, 	 Q 227, Vruj Vallabhpura, 
Opp. rvind Iil1, 
i'riaroda ioad, 
hmedabad. 	 .. ApplicEnt 

Versus 

The Post raster General, 
Gujarat Circle, 
bavrangpura, Ahnedahad. 
Union of India, 
Pepartment of Posts, 
:inistry of Communication, 
IJew Delhi. 	 .• Pespondents 

CClAJ : Hon'ble lir. P.11. Trivedi .. Vice Chairman 

Hon'ble Ni. C.S. Shrrna 	•. Judicial Member 

O../462/89 

ORAL - ORDER 

8.11.1989 

Per : Hon'ble jir. P.H. Trivedi .. Vice Chairman 

Heard Nr. ..L. Desai and Nr. J.S. Yadav for 

Nr. J.D. jrrera, learned advocates for the petitioner 

and respondents respetively. Learned advocate for the 

respondents files a reply to the effect that the 

petitioner is not being terminated and there is no 

order of termination end there is no reasonable basis 

for apprehension until the orders are legally passed. 

Accordingly, the petition not admitted with the 

observation that the petitioner is free to approach 

the Tribunal as and when any orders regarding termination 

are passed, can need to he challenged. 

the petition is disposed of as being pre-mature. 

P H Trivedi 
Vice Chairman 

C G S Sharrna 
Judicial Member 

sk- 

*Mogera 


